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11.08.2017 — C.P. No. 376 / KB /2017 Sadhan Kr. Ghosh —Versus- ROC, WB.

!

Ld. Lawyer on behalf of the Petitioner is present;

Petitioner filed an application under Section 252 (3) of the Companies Act, 2013
wifh a prayler to restore the name of the conipany that is D.G.G. EXOCON (India
Priv‘ate Limited) which is shown as strike of vide its letter dated 20.09.2013.

R.0.C. is hereby directed to send the detail report with regard to the status of
D.G.H.'EXOCON India Private Limited, accordingly a notice may be issued to the

R.O.C. for calling of the report.

Fixed on 14.09.2017.
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(MANORAMA KUMARI)
MEMBER (J)



